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Commission had recommended retention 
of the then existing upper age limit of 
26 year. Subsequently, the National 
Training Conference on Training of 
Civil Servants in India, Sardar Vallabh 
Bhai Patel National Police Academy, 
Hyderabad and the Union Public Service 
Commission informed that the higher 
age limit is adversely affecting the 
proper training and moulding of the 
new recruits for the requirements of 
the services. The Union Public Servic~ 
Commissiom advised thltt the upper age 
limit be reduced to 26 years. After 
careful consideration of the matter, it 
was decided in October 1983 to reduce 
the upoer age limit to 26 years and to 
give effect to this from 1935 examina
tion, so as to allow time for intending 
candidates to have at 1 east one more 
chance to take the examination with 
higher age limit. This decic;ion was also 
given wide publicity. Taking into 
account further representations received 
for applying the reduced upper age limit 
of 26 years from some other later date, 
Government have now decided that this 
reduced age limit would be effeciive 
from 1986 ex:tminatIon and not from 
198' examination. 

Attack on Indian Fishermen by 
Sri Lanka Navy 

*61. SHRI K.T. KOSALRAM: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) how many tjmes Sri Lanka 
Navy has attacked unarmed Indian 
fishermen in the Indian territorial 
waters off Rameshwaram coast, the 
number of lives lost and the nunlber 
of fish !rmen missing during last two 
years; nnd 

(b) the steps being taken to stop 
such ki lling of Indian fishermen by 
Sri Lanka Navy? 

THE PRIME MINISTER (SHRI 
RAJIV GANDHI) : (a) There have been 
aeveral illcidents during the last tv-o 
years in which Sri Lanka Naval vessels 
have attacked unarmed Indian fishermen 

in the Indiaa territorial water. ote 
the Rameshwaram coast. 

(i) In 1983, nine incident were 
reported. 

Oi) In 1984. twel~e incidents were 
reported. 

(iii) Skin"ers or four fi4thincr boats 
arre~ted in e~rlv 1984 :1re ~tin 
in Sri Lanka. Sevent~en s1cip
Perc: with their bna.t~ arrested on 
11th O,..tober. 1984 are bein~ 

held in Sri Lanka. 

(iv) Three fi~hermen ho:tve b~en 
killed in two separate incidents 
in th'! last two months. 

(v) On 11 th January a Sri Lankan 
patrol boat was found well with
in Indlan territoriul waters 
h'lras~in~ our fi~hermen and 
depriving them of their catches 
of fish and nets. The boat and 
seven crew members are held ill 

India. 

(b) Our Coast Guard has inten-
sified patrolling The Navy ha, also 
been asked to keep vigil. 

We have lod,ed strong protests 
with Lankan Government and expressed 
concern over the recurrence of such 
incidents of mtrusion in our territorial 
waters. We have also asked the Sri 
Lankan Governm .!nt for the immediate 
release of skippers and boats and for 
the payment of comt).;nsation for the 
loss of life and property. 

Reopening of Si~k Industries in 
West Bengal 

*68. SHRI SAIFUDDIN CHOW-
DHURY Will the Minister of 
INDUSTRY AND COMPANY 
AFFAIRS be pleased to ~tate : 

~a) the number of letters maing 
fOT financia.l help and other support for 
the reopening of sick industri~s in West 
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Bengal received by Government from 
the Chi~f Minister of West Bengal ; 

(b) in how many cases action has 
been taken by Government; and 

(c) in how many cases action has 
not been taken and reasons therefor? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL) : (a) Various 
r .:ferences have been received from tinle 
to time from the Chief Minister of West 
Bengal regarding rehabilitation of sick 
units in West Bengal by different Depart
ments of the Government of India, 
and it would not be possible to specify 
the exact number of such letters. 

(b) and (c). Government have 
taken action in these cases, having 
regard to various alternatives for final 
disposition of these units including 
nationalisation in accordance with the 
pre;ent policy. 

[ Translation] 

Separate Authority for Preserv~tion of 
Himalayan Art and Culture 

*69. SHRI HARISH RAWAT 
Will the PRIME MINISTER be pleased 
to state : 

(a) whether Government have a 
proposal for creating a separate authority 
for the protection of art and culture and 
preservation of antiques of HimaJayan 
region; 

(b) if 50, th! details thereof; 3nd 

(c) jf not, the other steps being 
taken by Government to protect the 
heritage of this region? 

THE PRIME MINISTER (SHRI 
RAJIV GANDHI): (a) and (b). The 
Government have no proposal at present. 

(c) The Department is however, 

aware of the special need. of the 
Himalayan region. Specialp r08f'ammea 
have been under taken by the Institutions 
under the Department, as a part of 
their activities for protection of heritage. 
These ar.! : 

(i) Documenation of various forms 
of performing arts of the region; 

(ii) Orjsanisation of trainina pro-
gramme for performing arts; 

(iii) Preservation of folk musical 
instruments and others artefacts 
of this region in th~ museums; 

(iv) Grant of financial assistance to 
various voluntary organisations 
engaged in promotion of these 
activities ; 

(v) Preservation and conservation 
of monuments 'paintings. 

(vi) Collection of Manuscripts. 

(vii) Documentation of nlurals, and 

(viii) Publication of literature. 

[English] 

Study by U.S. State Department ladle.tine 
India'i Instability in tbe Event of 

Smt. Indira Gandhi ~I Deatb 

*70. SHRIMATI GEETA 
MUKHERJEE : Will th: Minister of 
EXTERNAL AFFAIRS be pleased to 
state: 

(a) whether Government's attention 
has been drawn to a report that the U.S. 
State Department bad ordered a study 
to find out how unstable, India would 
become if Smt. Indira Gandhi were 
to die suddenly; 

(bl if so, Government's react ion 
thereto; 

(c) whether the copies!manuscript 
of this report were ma(.lc available to 


